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areer/ ORDER

PER: KUL BHARAT, J.M.

This is an appeal filed by the assessee against the order of Id.
CIT(A), National Faceless Appeal Centre (NFAC), Delhi dated 25/08/2021
for the A.Y. 2017-18.

2. By way of this appeal, the assessee is basically aggrieved by the
order of the Id. CIT(A), NFAC in confirming the penalty imposed U/s
272A(1)(d) of the Income Tax Act, 1961 (in short, the Act).

3. At the outset, the Id. Counsel for the assessee submitted that the
assessee was not provided sufficient opportunity of hearing. The assessee

had filed documents but those documents have not been considered. He
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further submitted that there was sufficient time to make assessment but

the A.O. had completed the assessment in haste.

4, On the contrary, the Id. DR has vehemently supported the orders of

the authorities below.

5. I have considered the rival contentions and carefully perused the
material placed on record. I have seen from the records that the assessee
was not given reasonable opportunity to represent her case, therefore, in
the interest of principles of natural justice, I hereby set aside the impugned
order and restore the issue of levy of penalty to the file of the A.O. to
decide the issue afresh after giving adequate opportunity of hearing to the

assessee.

6. In the result, the appeal of the assessee is allowed for statistical
purposes only.

Order pronounced in the open Court on 23/12/2021.

Sd/-
(Kul Bharat)
I e / Judicial Member

STIYR / Jaipur
f&i® / Dated:- 23/12/2021
*Ranjan
MY ®I wfaferfd 3T/ Copy of the order forwarded to:
3dremedl , The Appellant- Smt. Vandana Sharma, Jhalawar.
gaeff / The Respondent- The CIT(A) NFAC, Delhi.
IR e / CIT
DR AT (@1diet) , The CIT(A)
fawrirg gfdfaie, smaex srdielia srfdrevor, IR /DR, ITAT, Jaipur
TS Wgel/ Guard File (ITA No. 210/IP/2021)

QTR / By order,

S

HBId YolldhI} ,Asst. Registrar



